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HIGH COURT OF JUDICATURE AT BOMBAY
Hutatma Chowk, 

Fort, Mumbai 400 032.
Tender Notice No. HIGH COURT/

PRINTERS/301/2020
Dated: 30/09/2020

The High Court of Judicature at Bombay invites
online bids (Technical & Financial) from the
eligible bidders which are valid for a minimum
period of 180 days from the date of opening of
bids (le.21/10/2020) for "The Supply, Testing,
InstaEation, Commissioning and
Maintenance of Printers at the Courts in the
State of Maharashtra".
The High Court is neither mandated to accept
any submission made by the Bidder nor the
Bidder shall be given any written response to
their submissions. If an input is considered valid,
the same shall be accepted and incorporated as
part of the Corrigendum.
Interested parties may view and download the
Tender document containing the detailed terms &
conditions, from the Websites at
http://mahatenders.gov.in and
http://bombavhighcourt.nic.in.

Sd/-
Registrar General 

High Court, Bombay.
DGIPR 2020-21/866

The Free Press Journal does
not vouch for the authenticity or
veracity of the claims made in
any advertisement published in
this newspaper. Readers are
advised to make their own
inquiries or seek expert advice
before acting on such
advertisements. 
The printer, publisher, editor and
the proprietors of the Free Press
Journal Group of newspapers
cannot be held liable in any civil
or criminal court of law or
tribunal within India or abroad
for any alleged misleading or
defamatory content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the
official website. The liability is
solely that of the advertiser in
which The Free Press Journal
has no role to play. 

DISCLAIMER

I HAVE CHANGED MY NAME FROM
GUDHKA DAMAYANTI DINESHCHANDRA
(OLD NAME) TO DAMAYANTI DINESH
GUDHKA (NEW NAME) AS PER
DOCUMENT. CL-310
I HAVE CHANGED MY NAME FROM
ISHAQUE IBRAHIM BHORANIYA TO ISHAK
IBRAHIM BHORANIYA AS PER AS PER
MAHARASHTRA DEEDPOLL AFFIDAVIT
NO WV 806767 DATED 28/09/2020.

CL-336
I HAVE CHANGED MY NAME FROM
SALIHA ISHAQUE BHORANIYA / SALEHA
ISHAQUE BHORANIYA TO SALEHA ISHAK
BHORANIYA AS PER AS PER
MAHARASHTRA DEEDPOLL AFFIDAVIT
NO WV 806768 DATED 28/09/2020.

CL-336 A
I SHAMIM AHMED HAVE CHANGED MY
NAME TO SHAMIM AHMED SHAIKH VIDE
AFFIDAVIT NO – XG 144157 DATED
01/10/2020 CL-458
I HAVE CHANGED MY NAME FROM MOHD
SHAMIM JALIL AHMED ANSARI TO
MOHAMMAD SHAMIM RAFEEK AHMED
ANSARI AS PER AFFIDAVIT. CL-563
I HAVE CHANGED MY NAME FROM
SHAIKH MUSTAQUE HAJI AKBAR ALI TO
SHAIKH MUSTAQ ALI AS PER
DOCUMENTS PURPOSE CL-819
I HAVE CHANGED MY NAME FROM
SALVADOR RODRIGUES TO ANTHONY
MICHAEL RODRIGUES AS PER
DOCUMENTS PURPOSE CL-819 A
I HAVE CHANGED MY NAME FROM
NITINKUMAR VERSI MARU TO NITIN
VERSHI MARU AS PER AFFIDAVIT. 

CL-850
I HAVE CHANGED MY NAME FROM
TRUPTI NITINKUMAR MARU TO TRUPTI
NITIN MARU AS PER AFFIDAVIT. 

CL-850 A
I HAVE CHANGED MY NAME FROM
GONDALIYA ROHINIBEN SANJAYBHAI TO
GONDALIYA ROHINI SANJAY AS PER
DOCUMENTS CL-909
I HAVE CHANGED MY NAME FROM VIBHA
NIMESH THAKER TO VIBHABEN NIMESH
THAKER AS PER DOCUMENTS CL-909 A

CHANGE OF NAME

NOTE
Collect the full copy of Newspaper
for the submission in passport office.

PUBLIC NOTICE
TAKE  NOTICE that (1) MRS. LEANNE ERROL GOMES & (2) MR.
ERROL GREGORY GOMES joint  members of the Sun Glory
Cooperative Housing Society Ltd, Survey No. 17, situate on Plot No.
36 to 44 and 47 to 52 Village Tungarli, Lonavala, Taluka Maval, District
Pune, Maharashtra 410 401,  in respect of  Bunglow  No. 33, Type ‘C’,
admeasuring 154 sq. meters carpet together with terrace
admeasuring 41.30 sq. meters  constructed on Plot admeasuring
218.29 sq. meters, have approached our clients the Sun Glory
Cooperative Housing Society for issuance of a Share Certificate to
them  as they have not collected their Share Certificate from the
Society since its registration on 22nd January, 2016  The said
members have submitted their Affidavit dated 22nd September, 2020
recording the said fact and have requested the Managing Committee
to issue a Share Certificate to them.
The Society has verified their records and the Register in Form I
maintained by the Society and could not find anything to show that a
Share Certificate has been issued to the said members who have
been, otherwise exercising their rights as members of the Society and
have been paying dues regularly. 
As a precautionary measure, the Society has decided to issue this
Public Notice calling for claims from all  person/ persons having any
right, title, claim or interest in or upon the aforesaid property and any
Share Certificate issued in the names of the said joint members , by
way of sale, exchange, let, lease, Licence, mortgage, inheritance, gift,
lien, charge, easement, trust, tenancy, or otherwise of whatsoever
nature, who are hereby required to make the same known in writing
along with documentary evidence to the undersigned at her office
within 14 (fourteen) days hereof, failing which any such claim or claims
shall be deemed to have been waived and abandoned and our clients
will proceed to issue a Share Certificate to the said Applicants/
Members  without reference to such claim. 

SCHEDULE
Bunglow No. 33, Type ‘C’,  situate in Sun Glory  Cooperative Housing
Society Ltd, Survey No. 17, Plot No. 36 to 44 and 47 to 52 Village
Tungarli, Lonavala, Taluka Maval, District Pune, Maharashtra 410 401,
admeasuring 154 sq. meters carpet together with terrace
admeasuring 41.30 sq. meters  constructed on Plot admeasuring
218.29 sq. meters, along with their right, title and interest in the Ten
fully paid-up shares of Rs. 50/- (Fifty Only) each  issued by the said
Society.
Dated this 5th day of October, 2020. Ms.  RITA D. BHATIA 

R. D. B. LEGAL
Advocates

High Court,
6, East & West Insurance Building, 

1st Floor, Bombay Samachar Marg, 
Mumbai 400 023

  

  

Government of India
Ministry of Finance and Department of Financial Services

MUMBAI DEBTS RECOVERY TRIBUNAL NO. I
2ND FLOOR, TELEPHONE BHAVAN, STRAND ROAD, 

COLABA MARKET, COLABA, MUMBAI- 400 005.

RECOVERY PROCEEDING NO. 42 OF 2016
Exh. No: 59
Next Date : 19.10.2020

BANK OF INDIA ... CERTIFICATE HOLDERS
V/S 

M/S. ZODIAC COMPUTER & ORS. ... CERTIFICATE DEBTORS

NOTICE FOR SETTLING THE SALE PROCLAMATION
To,
1. M/s. Zodiac Computer Pent House No-Ph-1, 2nd and 3rd Floor,

Anmol Heights Sector-27, Plot No. 150, CBD Belapur, Navi Mumbai
- 400 614.

2. Mr. Pankaj Mahipal Bhandari Pent House No-Ph-1, 2nd and 3rd
Floor, Anmol Heights Sector-27, Plot No. 150, CBD Belapur, Navi
Mumbai - 400 614.
And his another address at
Flat No. D/46/01, Ground Floor, Sector-21/22, Income Tax Colony,
CBD Belapur, Navi Mumbai - 400 614

3. Mr. Neeraj Mahipal Bhandari Flat No. D/46/01 Ground Floor, Sector-
21/22, Income Tax Colony, CBD Belapur, Navi Mumbai - 400 614

Whereas the Hon'ble Presiding Officer has issued Recovery Certificate
in O.A. No. 26 of 2015 to pay to the Certificate Holder a sum of Rs.
2,74,46,178.48 (Rupees Two Crores Seventy Four Lacs Fourty Six
Thousand One Hundred Seventy Eight and Forty Eight Paise only)
with interest and cost.
Whereas you have not paid the amount and the undersigned has
attached the under-mentioned property and ordered its sale.
You are hereby informed that the 19th day of October, 2020 has been
fixed for drawing up the proclamation of sale and settling the terms
thereof. You are hereby called upon to participate in the settlement of
the terms of proclamation and to bring to the notice of the undersigned
any encumbrances, charges, claims or liabilities attaching to the said
properties or any portion thereof.

SPECIFICATION OF PROPERTY
1. Flat No. D/46/01, Ground Floor, Sector-21/22, Income Tax Colony,

CBD Belapur, Navi Mumbai - 400614.
2. PH No -1, Anmol Heights CHSL, 2nd and 3rd Floor, Anmol Heights,

PlotNo.150, Sector-27, Parsik Hill, CBD Belapur, Navi Mumbai -
400614.

Given under my hand and seal of the Tribunal on this 25th day of
September, 2020.

(ASHU KUMAR) 
RECOVERY OFFICER 

DRT-I, MUMBAI


